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R SUBJECT.- Foruardlno of copies of the Orders passed by

~in the above mentioned' appllcatlon(s) on

A % Spule

the Central Administrative Tr1bunal Bangalore.
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Please find enclosed hereulth & copy of the
ORDER/S¥ﬁ¥-ﬁRBER/1N¥ER&MEGRBER/, Passed by this Trlbunal
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BEKEH BANGALORE

0.7, %0, 67171983

DATED THIS THE RFTH OAY OF NOVERBER, 1993.

fir, Juetice P.K, Shysmsunder, Vice Cheirssn

Shri G, Prabhakeren

Senior Chserver

Indien Materclogicel Department

reciding st fo,5, &th Cross

Rjjappa Block

pinnur, R.T. Nagar Post

Bangalore~560 032, ' ees MApplicent

firs, Renjens Srivetse
( ﬁdeoeate )
Vs,

1. Indien Meteorclegicel nebarﬁnnt
Lodhi Road, New Delhi-110 003
repressnted by ite Director Gencrel,

~ 2, The Deputy Director General Gf

Meterclogy
Regionel Msteorolical Centre
50, College Road, Medres-6.

3. The Directer v
Indian Msteoroligicel Departgent

Msterologicel Centre, HAL
Airpert, Bangelere-=560 017, eso Respondents

(Shri M.V. Reo, Leerned Stending Counsel)
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" Heard the learned Standing Counsel.

In thise a'pplication 'thn' chellenge is to en order
trencferring the 'aépucant from Bangalore to a position
in Hydoresaa; The' spplicent sssails that order, But
incidentelly I find thet he hee made a representation
earlier &s per Annexure-C datsd 27,5,1993 to the
departmentel head asking for car;ceuction and rqucation '

of the order of trensfer, The 1éarned stending counsel
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tells me that the seid representution hes not yot besen

dispossd off. In the circumstences it seems appropriste

-that 1 should direct the depértntant to disposs of the

representation made by the &pplicant as per Anmexure~C

and do so within 3 monthe from the dute of receipt of a

copy of this order, The contsntions reieed herein are all

left open,

2, With these observations, the applicetion

stands disposed off finelly,
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VICE CHAIRMAN
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